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Order

D.B. Civil Misc. Application No. 3/2020:-

Mr. A.K. Bhandari, learned Senior Counsel assisted by Mr.

Siddharth Bapna appearing for Dr. Mahesh Joshi has filed an

application for impleadment.
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Dr. Abhishek Singhvi, learned Senior Counsel assisted by Mr.
Aavishkar Singhvi and Mr. M.S. Singhvi, learned Advocate General
assisted by Mr. Darsh Pareek appearing for the respondents have
no objection to such impleadment.

Mr. Harish Salve, learned Senior Counsel assisted by Mr.

Divyesh Maheshwari appearing for the petitioner has also no

Mr. A.K. Bhandari, learned Senior Counsel seeks one day
time to file his reply on the merits of the writ-application, copies
be served on the Counsel for the petitioners by tomorrow.

D.B.Civil Writ Petition N0.7451/2020:-

Heard Mr. Harish Salve and Mr. Mukul Rohatgi, learned
Senior Counsels for the petitioner, Dr. Abhishek Singhvi, learned
Senior Counsel on behalf of Speaker of the Rajasthan Legislative
Assembly.

Today hearing remains inconclusive. Dr. Abhishek Singhvi,
learned Senior Counsel submits that he shall instruct his clients to
submit another letter, similar to the letter addressed to this Court
on behalf of the Hon’ble Speaker dated 16.07.2020, and further
submits that notices issued to the petitioners requiring their
response to be filed before the Hon’ble Speaker on or before 17
July, 2020 at 1.00 P.M. shall stand extended on account of the
continuance of the hearing of the matter before this Court till 21
of July, 2020 at 5.30 P.M. and subject to any direction that may be

passed by the Court in this matter.
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Accordingly, the matter stands adjourned to
20.07.2020 and the Bench shall commence hearing at 10.00 A.M.

Matter remains heard in part.

(PRAKASH GUPTA),J (INDRAJIT MAHANTY),C]
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